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NAME OF THE COMPANY: Asmita Dwaivedi Paliwal

Vs.

M/s. Abhi-Asmi International Pvt. Ltd. & ors.
SECTION OF THE COMPANIES ACT: 241/242
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s The parties are present in person in /pursuance of order dated 29.8.2016. We have a

2 wolduith thér dreséve requastadttae learned @dlinsels to sit together with the parties so that
the possibility of resolving the differences could be explored which would be essential for the
company to survive as each of them are fifty per cent shareholder in the company.

2. Learned counsel for the petitioner states that the rejoinder shall be filed three days
before the date of hearing with a copy in advance to the counsel opposite.

3. Interim orders to continue.

List for further consideration on 02.11.2016. UW
(CHIEF JUSTICE M.M. KUMAR)
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